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. 28.7 2004 Heard Ms, U, Das, learned
G N TR TR : counsel for the applicant and also Dr..
bk b T, b, g - » MeCo Sarma, learned counsel for the
]
S pesiled va ipe BD e Y Ra_uway.
v B0h 24T, .
Datel 23, 2 O . ; Issue notice to show cause as _
- \v\,\ , to why the application shall not be |
N e '15\\'\ ’ admitted, R
\N\CL . Reaistr, ] ‘ i
r - %/ ; List on 27.8,2004 for ac.‘lm:i.:izs:l.g
H : . oL
- 1 ONy -

] . T - .
H

S—.-MsoteaLM‘ o | S |
I ’C”%Z}‘a> :

Reni st ek v o, WP .

-

Lag NV ) ; 30.8.2004 Heard Ms. U, Das, learned i
' A " , coungel for the applicant,
9-8-v4 ) ! The application is admj.tted.
N'F.'IU‘7 l/*)L-’—'l: - , call for the records,

// : ’ List on 4.10.2004 for orders,
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17.12.2004 present: The Hon'ble Mr. Justice R.K

RBatta, Vice~Chaimman.

Heard Ms.U.Das, learned ceunsel :
for the applicant as well as Mr. S. :
Sengupta, learned counsel for{ the f
Rai Iways « A
The applicant has filed teprésen<
tation dated 22.7.2002 and appeal ‘
dated 12.9.2003, which are said to '{
- be pending and have not been dispesey]
' ofe In my opinién. the matter can bé 
dispesed of with directions te the °
respondents to dispese ef the said
, " representatien dated 22.7.2002, if
B - net already disposed of, and appeal
| " dated 12.9.2003 within a peried of
_eight weeks from the date of receipt
of this order by a reasoned and
speaking order. '
This applicatien stands dispesed
of in aforesaid terms with ne order
:,a8 to costs, |

The Respondents shall report
compliance of the abeve order and fer
that purpose the matter be placed en
Beard on 28.3.2005,

' Vice=Chatrman
bb '

v ‘ ‘ ' \

28.3.2005 present: The Hen'ble Mr.Justice G.

' Sivarajan, Vice-Chairmane

- Mre.S.3engupta, learned counsel fex

the Rallways has plased befere the Tribu-

nal a'cepy of the parawise statement and
‘alse the psnsien fixation. Mr.Sengupta

~ §2”_hewever submits that pensien f£ixation :

. Cﬁ*ﬁas not bé@ﬁ given te the applicant yet ‘
and further stated that he is net in a

position te state as tc whether the

anount aa&direéted~haa_becn given or net:

Post on 13.4.2005 fer reportf:gb

compliance. - .
- é%i;k&/’ii//

vice~Chairman

T
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13.4.2005 At the request of Mr. S.
Sengupra, learned Standing counsel
for the Railways, the case is ,
adjourned to 10.5.2005. /
e AA
%er Vice=«Chairman
mb

1000502905 Ms. U. D_as. 1earried counsel
' for the applicants is present. Mr.
S. Sengupta, learned Railway

Service Conpleted, ‘counsel submits that diredtion¢
issued in the order dated 17.12.2004
' Xv\ o has already been complied with and
v ' a report to that effect is being
9’5\"o)- oo filed tOday. Post on 31.5.,2005. ?.,
;ZA/ OB Fraod~ Gada | y
/'?*/?—“04 Sevee - son \ ) -
- ° &W Vice=Chairman
Coensel: &M#@M@A :
NO0T Cool penet " Aemant~ mb i "
Eecons - So B, 31.5.05 . This matter comes up for compliance
@ reporte. The respondents have filed a
detall compliance report. Mlss U.Das,
learned couns@l for the licant submits
. » U3 OwpSe AnD AR
0. <oy ‘ that wrong computation is no\ 3. proper
T v"l evtakon Q answer to the implementation of the order.'
We have perused the direction issued b
Rufid 155 00 ko ave pe Y

the Tribunal. We note that the only

A direction was to dispose of the appeal.
LR &\ M@«,\&A)\h -\RneAlefG\{, o
N W) W I1f the licant is not satisfied with

the order in gppeal passed in compliance
Qm&‘ %v( “%’V\N{\“"” ({‘Qﬂf] of the direction, the applicant is free

to take up the matter before the appro- )

priate forum in accordance with the law.

%‘/_ Since the order is compliedy with
- ™

this 0.A. is closed.
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REFORE THE CEMTR YT IVE TRIBUNAL

.8 N{"/éz——‘—f“f Seaa

Siped Duedh Nath Guestbs
eansnan  PRplicant.
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semasseae REspondents,

The applicant entered in the service of  the
respontlents RE & casuasl worker in the YEED 1959
Submequently his service was regularised w.e.f. 1 D.ES dn
the post of Mate. He continued to discharge his duties &nd

responsibilities to the satisfaction of all concerned.

The applicant during his service . tenures as

Mabte, was

called For interview in  connection  with his

promotion  to  the next  higher grade. In facht in  many

pecasitong he  could cleasr the

s inbterviews, bt

TE wanrfy ericntpgh, the regpondents did not offer him  the

benefit af such promobion. The applicant railsed his

& i

grievances but same was never ached

VAR

The applicant  was drawing a {(Rasic

s

Fay) Re.d4898/« w.e,f. 31.8.99 and same continued  Til1] Mis
date of retiremert. However, the respondents at the time of

his retirement has calowlated hiw basic pay as  Rs. 4198/~

instead of 4893/, Te that effect, the respondents is asatyetd Aan

~



Fik

order datedd

pay as  He. 4198 -
, without sffording him any opportunity of hearing. In Tact,
the respondents have refixed his pay after his retirement at

& lower level without sny prior notice to him.,

The applicant preferred renresentations but while
roh getbing any response from the Respondents he approached

48

8

Mom hle Central  Administrative Tribunal, ventilating his

grievances. he Mam ‘ble Tribunal after hearing the parties
was pleased to allow the A, Even after the Jjudgment and

order dated 15.%.7902 pessed in 0A Net, 549 /61 the Respondents

o
g o

imsued an order dated 28/718/80 wheraby his pension has Deen
fived at Re.22461/~ instead of Hs. meoE e which  ds olear

viclation of this Hon'ble Tribunal s order.

The applicant submitted his composite btransfer
grant long back i.e. immediate after his retirement but till
boday no positive result has come out from the respondents.

Hence this applicaticn.

HEEREEERREEER
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BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL ;j
GLIAHATT BENDH
T

(An application under section 19 of the Central Administrative

Tribunal Act. 1985

OB aMNO. wowrenssssaes GFf 2664

BETWEEN

Shri Dudh Nath Gupta
G/0 Late Bhagawar,
resident of Ramunimaidan, Guuwahati.
cEanu s eaees MApplicant.

VERGUS

1. Union of India,
Represented by the Secretary to the Govt.of India,
Ministry of Raiwlays,
Rail Bhawan, Mew Delhi.

2. The General Manager,

MN.F.Railway, Maligaon,
Guwahati.

wrewnnaxssna Respondente.

PARTICULARS OF THE APPLICATION

1. PARTICULARS OF THE ORDER _AGBAINST WHICH THIS APPLICATION IS5

" MADE:

This application is directed against the action of the
Respondents in not fixing the family pension as per direction of
this Hom'ble Tribunal passed in 0A No.349/81. This spplication is
alsn directed against the action of the Respondents in  not
granting the neotional benefit of financial up gradétian like
scheme and also directed against the action of the respondents in

not releasing the composite transfer grant as permissible as per

law, hence this application.

2. LIMITATION:

The applicant declares that the instant application has



been filed within the limitation period prescribed under section

21 ef the Central Administrative Tribunal Act.l198%.

CEe JURISDICTION:

The applicant further declares that the subject matter
‘of the rase is within the jurisdiction of the Administrative

Tribunal.

4, FACTS OF THE CA

dal. That the spplicent is a citizen of India and & resident
of Guwabhati as such he is entitled to a2ll the rights, privileges
‘and protections as gueranteed under the Constitution of India and

Laws framed thereunder.

R . That the applicant entered in  the service of the
respondents as a casual worker in the year 1989. Subsequently his
HETrVICE  Was vregulari%ad woe.f. 1.2.68 in the post of Mate. .He
continued to discharge his duties and responsibilities to  the

satisfaction of all concerned.

PRGN That the applicant during his service tenure as Mate,
was called for interview in commection with his promotion to tge
:nﬁxt higher grade. In fact in many occasions he couwld clear  the
fest and interviews, but surprisingly encugh, the respondents did

1

his grievances but same was never acted upon.

4.4, That as stated sbove the inaction on the part of the

reapondents have compelled the applicant to suffer & lot. Adding

injury, the respondents have made the applicant to

3
e

insult to his




retire as Mate in the pay scale of Re.56099 to 4598/-. Taking in

to consideration of his  entry in the cadre of Mate ard

stagmation, the applicant was drawing the highest level @1

his basic pay was 45903/ w.e.f. 1.1.99. The

said pay scale and

(Basic pay) continued £i1l his date of retirement

waicd pay scale

ieg. S1.8.2H80.

= o eee, J o - R .. P G- 2 :
4. fhat the applicant was drawing 2 srlary (Hasic Pay?

L
Fla., 4598/~ w.e.f. =1 ,8.%99 and same continued titl his date of

retirement. However, the respondents at the time of his

retirement has caloculated his hasic pay as Re.419¢/- instead of

4594/, To that effect, the respondents issued an grder  dated

16.8.7088 specifying his hasic pRy 8%

. . 4198/ -, without
affarding Fim any opportunity of hearing. in fact, . the
reaspondents have refived his pay after his retirement at & lower

ljevel without any prior notice o Frifie
A copy of the said crder dated 16.8.20880 is
apmexed herewith and marked as Annexure—i.

Gdo.b. That asm stated ahove the applicant  wWas drawing &

hasic  DaY of Ra.459¢/-~ till August acEe and in his  pay alips

basic pay has been shown as Re . AB9E/~. In any case the applicant

can not be made to suffer from the purported refixation that too

after hisg retirement.

A copy of the pay wlip of July

arncd marked as Annevure—2Z.

annexed herswith

4.7 That the applicant begs ter state that after the

45 the respondents  have

aforesaicl annexure—1 order dated 16.8.2

ismmued yet another order deated 29.8.268¢ by which the applicant
*

Mas bheen comnunicated regarding the fact of refixation pf his
pay. Ihe respondents by the eaid order dated =y @, eeEd figed the
It

ap Rum.4198/- instead of R . 45987

mamic pay of the appiiﬂaﬁt as s

. T e B the atoresaid arder
i further atated that praor Lot fesulances of h



dated 29.8.2¢0¢0 no prior  intimation has  been given to  the

applicant.

A copy of the order dated 29.8.2008 is

annexed herewith and marked as Annexure—3.

4.8. That the applicant states that because of his wrong

fixvation of pay he has been made to suffer from financial losses.

The applicant having no other alternative preferred =& legal

notice through his counsel but same vielded no result  in

positive.

Situated thus the applicant preferred a2 fepresentation

2.7 .2681 to the Respondent No.2 praying for  correct

EAEE RS

gdated

fivation of pension of Rs.4590/- instead of Rs.4198/~ but while

. . . e . . - .
rot  getting any communication from the Respondent No.Z. The

applicant approsched the Hon'ble Central Administrative Tribunal,

Guwahati RBench by way of filing 06 No.34%/81 seeking appropriate

relief. The Hon'ble Tribumal after hearing both the parties and

pnerusal of records, the Hon'hle Central Administrative Tribunal

was pleased to  allow the said 04 setting aside the impugned

agrders  dated 16£.8.88 and 29.8.99 (Annexure~1 & 3 to  the (A

Mo 349 /61y directed the Respondents to fix the penéimn af  the

applicant  taking into consideration the basic pay at Re.439d/-

with effect from 1.1.99 and pay the difference within four months

from the date of receipt of the copy of the order.

& copy of the said judgment and order dated

passed in 0A Neo.349/81 is  annexed

15,542
herewith and marked 8s Annexure—4.
4,9, That after receiving the aforesaid judgment and order

dated 15.9.82 passed in 0A Neo.349/d81 the applicant epproached the

Xaadal
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respondents  authority by submitting & representation along with
the aforesaid order. After dintimation of the mrd@r passed by the
Hanfhle Central Adminigtrative Tribunal the respondents issued an
order dated 28.18.2082 by which pension of the applicant fixed as
R 2261/~

& copy of the order datéd S I ] & 5 A -

annexed herewith and marked as dnnexure-S,

4;16, That the applicant begs to state that as  per

direction of the Mon'ble Central Administrative Tribunzsl, the

Respondents are. to fix his  family pension taking into

cﬁn%idﬁratiwn his basic at Rs.4839@/- but the Respondents. have
m

fived his family pension at Rs.2361 instead of Re. 2298/ which is

clear violation of this Hon'ble Tribunal 's aorder.

4.11. That the applicant begs to state that the
applicant  entered into the services of the respondents in  the
yeab 1989, Thereafter his service was regularised w.e.f. 1.2.68
in  the post of Mate. In fact he had to retire from his service
without any promotion. No finsncial up gradation like ACF  scheme
eto. was  extended to the applicant in his 48 years of service
career. It is noteworthy to mention here that the applicant was
interviewed for his promotion to the next higher grade in 1993
but  even after such int@rview‘nm promotion was effected. The
applicant  has been  pursuwing the matter before the concerned
authiority, When getting no response from the respondents he
ﬁreferred an appeal on 12.9.83 praying for promotion and grant of
bensfit of financial up~gradation scheme (ADP). Even after
repeated persuasion he had not Peceiyed any intimation from the

Even PMRN( o “Wnek

5. The applicant asegwin preferred & Legal Notice through

Mis counsel making a2 demand to provide the applicant. The benefit

5

L
',



of financial upgradation like ALP scheme immediately within =&
period of 36 days from the date of receipt of the legal notice
but tiil date nothing has been communicated to him.

' & copy of the said appeal dated 12,963
and a copy of legsal notice dated 18,2.83

are annexed herewith and marked A%

Anmexure-& and 7 respectively.

4,12 That the applicant begs to state fthat the
applicant had retired from Rly Service w.e.f. 31.8.2888 on
superannuation and immediately after his superannuation he
vacated his Rly. Guarter bearing No.612(A) Type I1 at NCC wee.fo
4.9 200, But after the vacation of the aforesaid quarter the
applicant could not submit his composite Transfer Grant in proper

of the

ELR

time due to anomaly in his pay fixation. After passin

Jjudgment and order dated 15.5.2882 in O~ Ny . 349/81 by  this

preferred a representation and submitted his cmmmmﬁité transfer

grant before N.F.Railway, Lumding on 22.7.#42. But  till date
nothing has been received by the applicant.

A copy of the said representation dated

W7 LER ds armexed herewith and marked as

O

Annesure—8.
4,13, That the applicant begs ko state tha% entire
exercise of the Respondents in reducing the pension of the
applicant by issuing the impugned order gdated Eﬂnlﬁnﬁﬁﬁﬂ i
illegal and arbitrary and same is violation of Articlie 14 and 16
of the Constitution of India and laws framed thereunder.
Admittedly the applicant was drawing a basic pay of Re.4598/-
Qrfbr to his retirement and for that he performed his sincere and

devated duties and hence there can not e any reduction

retrospectively as  has been dome in the instant case. In  the

i



service Jurisprudence there are instances of enhancement of pay
But  in the instant case things have happened adversely causing

tremendous hardship to the present applicant.

4.14. That this applicant has been filed bonafide and %o

secure ends of justice.

%, BROUNDS FOR_RELIEF WITH LEGAL PROVISION:

Trale For that the action /inaction on the part of respondent
are illegal and arbitrary and violative af 'Article 14 and 16 of
the Constitution of India and hence same are liable to he set

aside and guashed.

W Far +that the applicant being a hardworking employee

having worked sincerely under the respondents, there can not  be
\

~

any reduction of psy a8s has heen done im the instant oase. On
this score alone  the action/inaction  on the part of the
respondents  in issuing the impugned order dated 2R, 1E. 28082 is

liahle to be set aside and guashed.

R Far that the respondents have acted illegally and
arbitrarily in issuing the impugned arder dated 28.14.2802 that
too  without affording him the ressonable opportunity of hearing
and hence same is not sustainable in the eye of law.

5,4" Far that there being statutory provision meant for
reduction of pay and the respondents  having not followed the

same , acted beyond the jurisdiction and same are hence are nod

sustainahle in the eye of law.

B Far  that the action of the respondents in not  comply

with directions the judgment and order dated 15.%.82 passed in OA

—y
s



Mo.349/81  passed by  this Hon'ble Tribunmal is bad in  law  and

liazhle to be met aside and ouash.

B.6. Far that the action of the respoendents in ndt  granting

the composite transfer grant even after vacation of his quarter

@ immediately after his retirement on superannuaticon.

o 4.5 . S

Vo 7w Far  that the discriminative action of the Respondents
in not granting any promobtion in his service career  and not
extending the benefit of financial upgradstion like ACOP  scheme

m

ete. and hence same are not sustainable in the eye of law and are

liagble to he set aside and quash.

.8, For that in any view of the matter the action/inaction
of the respondents are not sustainable in the eye of law aricl

liable to set aside and guashed.
The applicant craves leave of this HMon‘ble Tribunal ©o
both legal and factual at  the time of

advance  moOre grounds

hearing of the case.

. DETALLS OF REMEDIES EXHAUSETED:

That the aspplicant declares that he has exhausted all

the remedies available to them and there is no alternative remedy

By hdm.

]

available

7. MATTERS NQT PREVIOUSLY FILED OR PENDING ANY OTHER COURT:

LN

applicant further declares that he has not filed

The

any application, writ petition or auit regarding the

previcusly
i in respect of which this application is made before

rievante
ather court or any other Bench of the Tribumal or any
suit 1w

ather

i

ANy
authority nor  any such application . writ petition or

pending hefore any of them.

. RELIEF SOUGHT FOR:



Linder the faclts and circumstances stated above, the
applicant most respectfully prayed that the instant application
ﬁe admitted records be called for and after hearing the parties
on  the Cause  Or causes that may be shown  and on perussl  of
recards, be grant the following reliefs to the applicant:-

B.1. T aset gside and aquash  the impugned order dated
Eéniﬁ.ﬁﬁﬁﬁu
8.2. To direct the respondents to Ffix  the pension  and

pensionary dues of the applicant taking in to consideration his

i

by e

e pay s Re. 459497~ and to pay all the duwes and aress with 18%

interest p.a forthwith.

B.3. To direct the respondents to comply wikh the  judgment
and  order dated 15.3.42 passed in 08 No.3492/¢1 passed by this
Horm "irle Tribunal.

8.4, To direct the FRespondents to release the composite

trensfer grant of the applicant.

8.5, To direct the Respondents fo give notional promotion to
the applicant and to give financigl up-gradation like ACP scheme.

B.b. Cost of the application.

1
§i

8.7, Any  obther relief/reliefs to which +the applicant is

e af the case and

gntitled to wunder the factes and circumstang

deemed fit and proper.

9. INTERIM ORDER PRAYED FOR:

—h

Fending disposal o

the application the zapplicant prave

for an interim order to direct the respondents to dispose of the

representation dated 22.7.82 and appesal dated 12.9.45 within a
stipulated time limit.

i;ﬁs‘ Wor B B B @ 8 o8 M@ E M B & XU B H N EWE B MW I N AE U MU ¥R MM S GN ¥ L WSRO S RBBEG RS

11, PARTICULARE OF THE I.P.0.:
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VERIFICATION

Iy 8hri Dudh Nath Gupta , son of Late Bhagawan, aged

ahout &4 years, residing of Bamunimaidan, Guwahati, do hereby

solemnly affirm and verify that the statements made in para—
graphs ;2@3,:.,(-.&'.&.)&-\:3../ \\ S% {\‘U\ 2" 5 /‘_b lL crrnaa @re true to my

knowledge and those made in paragraph%lu}U%/¥£%TQH.Q%,n.nn. are
also true to my legal advice an d the rest are my humble submiszs-—
sion before the Hon'ble Tribunsl. I have not suppressed any
material facts of the case.
) . L . v 26T
And 1 sign on this the Verification on this the ... day

of 2RYTN. of 2864,

Signature.
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. o _ CENTRAL ADMINISTRATIVL TRIBUNAL ,
: GUWAHATI BENCH : ;,' “4\‘Wﬁ"VL&3<\/\6¥KQ“‘_(\

v Orlglnal Appllcatlon No. 349 of 2001 ‘
// /// ) Date of decision : This the 15th day of May, 2002.

“'0

|

Hon'ble 'Mr. Justice D.N.Chowdhury, Vice-Chairman.

Shri Dudh Nath Gupta
Son 'of Late Bhagawan,

resident of Bamunimaidan, o : e .
.Guwahatl. ...Applicant

By Adyocate Mr. U.K.Nair ' : S .

. =versus-

f—
-

~Union of India

Represented by the Secretary
to the Government of India,
Ministry of Railways,

Rail Bhawan, New Delhi.

o
By

2. The'General,Manager,

N.F.Railway, Maligaon, v
Guwahati. - «Respondents

By Advocate Mr. S.Sengupta,- Railway Standing Counsel -

ORDER

CHOWDHURY J.(V.C.).

The 1issue pertains to fixation of pension apdv

5','g5 q% ‘ﬁ onery dues for the appllcant who attalned his-

\hnuatlon on 31 8.2000. The basic facts relevant for !

urpose of adjudication of this proceedlng are stated'

The applicant joined the gervice under the Rallway-
in the year 1959, As per pleadlng ~his service was.

regularised on 1.2.1968.;He continuad his serﬁiée as Mate

\J/\fv//tlll his retiremunt. Hle baulvﬁpay was Ra. 4590/~,w1|n

effect from 1. l 1999 Just .on the eve of retlrement an
l : office order dated 16. 8 2000 was issued statlng that he
was promoted as Mate in the scale of Rs. 950 1500 w1th

effect from 7.7.1988 and his pay was fixed as under




Lo " In terms of DRM (P) LmG's No. E/866/3-LM (E)
o dated 5.7.88 Sri Dudh Nath: Gupta Kayman jia heraby
- - Promoted as Mate in scale of Ra. 950« “1500/~ w.a.f.

- 7.7.88 and his Pay on promotion as Mate is Iixed as
.under : .

‘ o Pay alreadyﬂdrawn' _ Pay to be dgawﬁ,

(Rs.1225/- w.e.f. 1.1.88  Rs. 1040/-  ag x/mah'
| . Rs.1250 w.e.f. 1.1.89 Rs.1070/~ w

o Rg.1275/- w.e.f. 1.1.90 Rs.1090/- wie.£.1.7. 89
J 71 Rs.1300/- w.e.f. l.1.91 = Rs.1110/- w.e.f. 1.7.90
- R8.1325/- w.e.f. 1.1.92 ‘R8.1130/~ w.e.f. 1.7.91
! R8.1350/- w.e.f. 1.1.93 Re.1150/= w.e.f. 1.7.92
Rs.1375/~ w.e.f. 1.1.94 Rs.1175/- w.e.f, 1.7.93
Rs.1400/~ w.e.f. 1.1.95 R8.1200/~ w.e.f. 1.7.94
: R$.4350/- w.e.f. 1.1.96 Rs.1225/- wy.e.f.1.7.95,
Rs8.4430/- w.e.f. 1.1.97 R8.3800/- wi.f.1.1.96
R8.4510/~ w.e.f. 1.1.98 R8.3875/« w.e.f: 1.7.96
| Rs.4590/- w.e.f. 1.1.99 R8.3950/~ w.e.f. 1.7.97
, Rs8.4030/~ w.e.f, 1.7.98"
Rg.4110/~ wieif. 1.7.99
N wee.£.1.7.2000

q ‘ o Rs.4190/-

Sd/ Assistant Engineer
“N.F. Railway, Guwahatl"

Asﬁper the applicant he was draW1ng his salary in

basic pay of Rs. 4590 fin July zooo. Consequently- the

\ reﬁpondenta issued office 6rdé€ dated 16.8, 2000 and the
tfvice\certificate issued on 29.8. 2000 stating his basic
vu;;', CN

:ngyhgh 7 léaving Sef01ce at Rs. 4190/-. The applicant was

B . I

d by the aforesaid fixation of penSion submitted

ntation before the authoritiee. ‘ th_' euch

-

eaentation dated 20.7. 2001 'has, been jannexed at
DT E B I N X I

‘<Annexure 4 to the- application. Failing to get appropriate

remedy finally the applicant. moved this Tribunal assailing

the action: of the respondents as arbitrary,‘illegal -and

unlawful. ‘ - - h ;;;
\J/v,r/ 2. The respondents in the written statement sppﬁed
. that the applicant was ~initially appointed as Casual

Labour -at Rs. 4/w per day .on 20;9;1963 anqvhe_acqpitéd

labour/CPC status on 21.1.1967 and while he was Casual

'Oontd. .




. Labour/cpe pe Was found auigap)e “for the POSt of Mate
- o Which  yag Created for tpe maintenancé Of CMA siging

- R ‘ ' { N )
';/// ,_<+A§N/I/c/RNo'a letter o, £/227/2  dategq 2.2.1968. 1he

man which are namely, Gangmén\(Rs.??S»
1025), cangman o gy, SaNgmAN (R, 800-1150),  senjor

Gangman to Keyman (Rg. 825-1200) and from Keyman to Mate (

Rs. 950—1500).

According to the respondentg the applicanL'

for regulaf-oungmén on l.2.68f§fter due

Screening . of CLs vide Divisionay Railﬁay Manager
(P}/Lumding's letter No. E/227/0(LM—E)

his Seniority vVis-a-yig Other Selecte

were fixed

Fecorda: {,¢, Service Book, P/Case, leave account

wiile Processing the case of[thevapplicgnt for the

~;9 e of final settlement_prior-toyhis retirement . The

ondents also. contendeg that Mirregulatity in fixatioﬁ
of the Pay of the applicant Or erroneous fixation“had;
051? been corrected by refixatl&n oL hl& pay in a cor;qu;
manner as per rules angd law,‘The.respdnqents also énnexed_ '
the Office Order No. 16 of 1268. The said Office Order

itself indicateg that as ;3 result,of;selection conducted a . .

Cohtd. ..

o e L ¢ . ’ .
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{g} ~ Number of persons 1ncluding the aplicant was selected on

.', ‘ senlority cum SUltablllty basis' to flll up the posts

where the name of the applicant shown at sgerial no. 1-among
the selected pPerson as Mate.

22.11.85 it was

By another office~0rder dated

held that the applicant was tested and

found suitable ang accordingly declared sereened as

feqular Gangaman w.e.f. 1.2.1968, Incidentally, aelection

of the applicant as Mate also was conducted on 31. l 1968

‘ and 1.2,1968, A communication dated 26i7.2000 waS"made

from the office of DRM  (p), N.F.Railway, Lumding

addressed to the Assistant Engineer, 1nd1cat1ng that at

the time of screening of the serv1ce'etc. it was found

‘that there was some irregularities in the service" records

of the applicant It was stated that he was given the

benefit ©of pay of CPC Mate vide his service - book and he

\w 8 declared 88 regular Gangman with effect from 1. .2.1968,

as also mentioned that the ABN/Ghy was requested to

'the saniority of the applicant as.Gengman'w;emft

nted on 1,2: 68 But on verification of serv1ce

s/
=4

»-cord and P/case it wag found ‘that the said orders ‘was

.not complied with by the concerned Assistant Engineer/PWl

The applicant was - treated a3 Mate during his  entire
Bervice. . o
3,;5‘ Mr.lu K. Nair, learned counsel appearing on behalf

o

i of the applicant stated and contended that the applicant

all thorughout was draw1ng the scale of Mate from

.;pt;‘ 1.2.1968 The learned counsel for the applicant further
| submitted that admittedly the applicant was draw1ng ‘his
'salary on the basis pay of Rs. 4590 w.e. £ 1.1, 1999' The
learned counsel for the appllcant contended that h'

pension has to be‘computed on the last pay drawn by the

Contd.

68 and to grant all benefit alongwith oLher Gangmen-



. | | . ?‘_O -

\applicant 88 per rule. The action of the respondents " in

' reducing the pay per'se arbitrary ang illegal.

4 Contesting the claim of the applicant wmr.

S.Sengupta, learned standing counsel for the Reilwey
5ubmitted that there wWas no 1llegalaity committed by -the

respondente. The learned counsel for the Railway. further

submitted that the applicant could not cla:m his promotion

as Mate w,e,f. 1, 2.1968 without being promoted to the posts

of Gangman, Senior. Gangman. The benefit given to th@,

applicant was undue ang unlawgyl, Therefore the respondents
only remedied the situation. The basic issue relates to

fixation of pension. Rule 49 of Railway Serv1ces (Pension) -

Rules 1993 defines the Emoluments and Rule 50 defines the

Average emoluments, which reads as follows:

'Emoluments ‘- The expressmon.— - (a)
‘emoluments", fop the purpose of ~calculating
various retirement and. death: benefits, means the- .

asic pay as defined in clause (1) of rule ‘1303 of
“\the Code which a-wrailway . servant was rece1v1ng’

immediately before his retirement or on the date of
his death :...... .., .» :

"Average emoluments.- Average emoluments shall
be determined with reference’ to the: emoluments

drawn by a railway servant during the' last ten
months of his service,

From the materials on record there is no doubt that

applicant was draw1ng the pay of Rs. 4590/- at the’ time of

retirement. Pension 1s payable to a Government Servant on’

the basis of serv1ce rendered .:ihe ‘applicant actuallyf»
served as Mate and therefore was draw1ng the scale: of Mate.‘
The relevant consideration for computation of pension fe:n
the ten months average pay actually dfawn by a Govornmcnt

Servant., Admittedly the applicant was drawing the pay scale”

. of Rs. 4590/- till the date of retirement, therefore his
N—"V"
pension was to fix on the baSis of the emoluments drawn
during the last 10 months. In fact ‘the applicant wagf_
| .drawing Rs. 4590/- and not 4190/-_ The,everage emolumentsf

e ' ' . . Contd..




-

of pension would have been 4590/~ and’ not 4190/- and

accordlngly penslon ought to have béen calculaLed -on the

basis of emoluments drawn - during the last lO. months

treatlng average emolumenta for pens;on as Rs. 4590/~ and

not 4190, Pension i8 sanctioned to a givil servant for the

services rendered by hinm. Declsions rendered in the case

of Suryanaraya Rao H.R. Ve. sState of Karnataka & Ora,

- reported in (1982) 2 SLR 176 and the dec151on rendered by

the Hon'ble Supreme Court in the case of E. Gopalakrlshnan

and others vs. Unlon of India reported in 1995 §upp (4)

SCC support the case of the applicant.

6. For the rFeasons stated above the 1mpugned orders

dated 16;8.2000‘and 29.8.2000 {Annexure- 1 and 3) are set

aside and quasheq. Accordingly the respondents are directed

to  fix' :the pension of the applicant:v taking W-inté

consideration his basic. Pay. at Rs. 4590/- with effect ffom

J.iﬁ 1999 and Pay the difference wi

th four months . from the
daé

y £ receipt of the copy of this order.

, howeVeb, no' ordex 88 to costs,

1T (RUE com SV e
!
t

trd

" . V . )

The_.appllcatlon is .accordlngly alloweq,k There,
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éirubari, G_dbina'th Nagar
-Guwahati-781016
Phone - 472699

e,

[l General Manazoaer (P)
Wab o Hai lwiay,

Maligaon.

Suba Legal Hmtiam;
i,

i Uponv ahthowth argd A meﬁ 1m£tﬁuffimm ot my
; cliemt_ﬁri Lueth Nath,ﬁupt&q‘ﬁx@ﬁailmay Emﬁlmyée (Mate)
(Retired), resident of New MHwahatigl'Guwaﬁégiw7mlﬁﬂlﬂ
Diﬁtﬂ Famru L give vou th;m Nwticésaé fmil@w%m:

L the

thalt my client aroressid  eobe
GEYILCeE undenr the Hallways i the 7 vear 1.

.

(hereafter Mis @ervice was reawlarised woe.f. Load.ow an

the pe of Mate. In tact he had to retire from - his

ey e without any  promobtion. LR Fiamanct sl (R

gradation like AUP Goheme eto. w mever gxtended ta o my

clhirent atforesard. Lt ows rnotewmocthy by omention e My

L

client was wntevviewed tor hais promotion. to  the  next
Pioker  oeade an LYS9S but even after such anterview 6o

promotion was effecbed.
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' Blruban GbﬁmétﬁNagar
" - ‘Guwahati-781016
. Phone - 472699

pate 481210

, Uoha Das 2\"

Advocate

L that view of the matter;l-uivw ‘ymu Lhi s

notice making & demand that my client be mhmmmtem Lo

the next higher arade of Mate w.eof. 1998 with  all

won%@du@ht service henetits a&nd Lo 'mwmwide'.him the

paemefit of financial up gragdation Clake, AP Scheme

{

Gommediately., within a period of g dhyﬁ}from,@hw date

ot receipt of this noviceo farling whiach ifnstruction of

gecinas

my clrent ds Yo ittt ate appropriate Jeasal

Cagadnst osueh peprivaltion.

.\

*

[ hope and. trust that hheré‘wmuldsMﬁ-a*~hawmy

ending of the entire ppisode.

Thanking you, o

LSRG

17&Uﬁha Daw)

LY YOurs,
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WLl due "espc.ctp T ke to sty few lines b_erf)_re you

"~ " ‘ e » N SR
for o your Kind congbdortion

That 8lry, T have votlyad from tha P,].jr Seivice U, e 51, 8 2000
on Superrnatien o That Sire, I hovne olso vacated mj Wiy Grallo=-
”\”12 {(A) T ‘p‘*J! e IO cof b oty it '3”“ I hesa 0% gubnie
Thed .'wz':'!,"um.‘?:c- Trenslor Croonodn o (L. e altiin b yaar) dne

T onersine audon dn oy bny dlralion

ae tha lanane hle C, AT/GHY has plven the ;)tl:i(-r,er:im'zit dt. 15. ez

e toaeed dry G, AT "'u,/om « (Dugh liath (.;up’x.}a Veli U001 &

othors) o How my. Poy flxe tion 1s actual end correct, Therafora,
T oconlin not :‘j,‘.ﬂ":"".'!.*..’t’t(:':l my couprscite Iransiey Gavank in Proper tinme,
e T bhave subrru trod .‘n_-cl obllge thereby . S .

fours. i‘ai "hﬁllly,

¢ 4\/(10 M(C(ﬂ) j/w!/ f

(.ar" D RTANRY Imth Cupta)
- | 23 xlgtn/"( o o
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Dy.Chief Pergonnel Ofdder-/

BEFORE THE CEJTRAL ADMINISTRATIWE TRIBUNAL, GUWAHATI BENCE,

GUWAHATI «

GG
ey At AR R

L upeds

IN THE MATTER OF ¢

e
in&cvy '
g)‘*"f\m\s_l

R

@;‘o; Ao HO, %2 of 2004
Sri Dych Hath Gypic cacee A@plican‘a

V8= .
1. Union of India.

2. The Genercl Menager,
He Fo Re;.lway’ Maligoone. _
ecosse R@lp@qd@ﬂtﬁ .

o AID =

Il THE MATTER OF s

Inplenentation of the Order dated 15.5.2002
of this Hon'ple Trimcl pe.sseel in O« &+ O,
349/2001 o

- MD -
Ihe reply of th@ respondents to the allega-

tions prought by the applicont in the O.he
No, 162 of 2004 2s regords non-ippleuentation
of the Order.

The ansvering respondents post respectfully beg to

gsheweth 2s wnhder 3

1. That; the answering respondents have gone through the
copy of the gpplication filed by the gpplicont apd have ynder-

stood the contents thereofl.

Gontdo sevece 2

N.F. Railway, Maligaon °
Guwahati-11

fo. S‘zm
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24 Thet, the gppiication suffers for wont of velid cause

of action and/or right for filing the application.

3e That, the gpplication is not neinteinable §n its:

present forn end is fit one to be dlsnissed in lirgnee.

L Thot, for the scke of previty, the respondents have
been sdvised to confine their replies only on those points
which cre relevent for the purpose of a proper decision in
the ccse, The respondents 4o not admit any other a1legations
of the cpplicent except those which are pome on records or
afdri tted here-under and the gpplicont is put to strictest
proof of such avernalts which are not adnitted herespider

specificallye.

Be That, the spplication is vexeiious one and is the

outeone of his after-thought.

6. That, the spplicent has foiled o properly construe
the Hontble Tribunals Order dated 15.5.2002 and shoyld heve
stated thet the Hon'ble Tribunals Order wos supstantiall

copplied with py the respondents.

The allegations of the spplicant o3 niade ot paregreph

1 of the gpplication are denied herewith.

Gontd.o . ¢.¢3

el Otficer /4+3

av, M=aligaon

+

By-Chief Personn
N.F. Railw

Guwanhaii-11
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b/-Chieﬁ Personne! Ofﬂcer/ HBS

hatigaon

Guwanaii-11

N.F. Railway,

7 Theb, with regord to stetements at peregrophs: ke,
k2 and 4e3 of the cpplicction, it is suppitted that the asver-
PP ]

nents of the appiicant do not present the correct picture and

hence not admitted.

It is not correct thot the service of the applicant
wes. regulorised with effect from 142468 in the post of Mote.
For absorpvion in Railwc.y gervice in Group=tD! post (Glass IV

ategory) one hes to pass through Scréening test end get him-
self appi*cved for Gless IV Gotegories whether he gets GL/GEC

status or not.

The Avenue of pronotion Chart (AVC) lays down elearly
the different stoges of promotion and ghe has Lo pass through
the reguler selection processes before being approved for

regulor pronotions to each higher posts.

It is Yo mention here-in that the applicont was jpi=

13lly appointed. a8 Casual hepour on dai ly rote basis and acq-
uired C.L+/CePeCe stotus on 21.1 +1967 . But he was declared

screened as o regulor Gengnon with effect from 1.2.1968 only.

While he wos working o8 G.Lo/C.P.C. (Class IV category), .
he wes fowid suitoble to work as Mate by AEN -(Assistant BEngineer)
against the post of Mate (Class III) category vide ARN/IC/Pandu's
letter NoE/227/2 dated 2+2.1968 « Bﬁ‘c surp#iaingly he was dra- |
wing pay as Mate (Class III post) with effect from 2141.1967.

Contlessee o.)‘l'
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, Chief Personnal Officet /
N F. Railwa,

d

It is also to mention herein thot the applicont

becanie regular -

(1) Gangnan on 1241968,
(i1) Senior Ganguon on 1.8.1983,
(111) Keymsn on 20.9.1987 and

(iv) Mate (Class III Post) on 7 «7.1988 vide DRM(P)/

" Lupdings letter Ho.B/266/3-LM(E) dated 547 «88

af ter he passed/quelified in sujtapility test/selection ete.
and as such he cannot e¢laip 10 be a Mzte from the instial
stoge of his gppointnent (which was gsCebe in Class IV
eategory) without nis regulor pronotions to the higher graode
posts of Senior Gangmen, Keymon cnd then as Mote (in Class IIX
category) . '

In this connection copices of folilowing docunents

are gnnexed hereto a8 Amexure A series.

(c) Pages 1 and 2 of the gpplieant!s Service Book
" ghowing his oppointuent ag Gasuél Labour and

supsequently a5 C.L o/ G P C, Mate eic.

(b)) Letter No.Ly221/0(LM)E doted 22.11.85 showing

ct

hat he was deelared screened o5 & regular
Gangnen with effect fron 1.2.68 after being
tested.

(¢) Letter NoOE/G-Fix oted 16.8.2000 whowing that

" he was proioted of Senior Ganguan Weeel. 1.8.83

and his poy was fixed as SreGongnen on 1.8.83 at

Gf)ﬂtﬂo seee 5
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nieligaon

T Guwanasti-11

L~
ot Personnel officet/

N F, Railwe:",

by.Chl

s 250/~ in Socle ke 210 = 270 (g, 800 = 11504-) ¢

(@) Letter doted 1648.2000 spowing that he was prono-
" ted as Keymen and nis pay wes fixed oo Keymen at
Hs.;l@'i'O/— WeQol o 2009 -87 in 8CL1e e 825 - 1200/—

&8 Keynn.

(e) Gopy of DRM(P)/Lupding's Menorcndun No B/266/ 3-Li

" () Lunding deted 5e7.8g showing thet es per sud-
' tebility test held in 1988 for the post of Mate
‘s in scale ps, 950 = 1500/~ (R.P.) he woa gpproved

for the post of Mate.

It is also o nention herein that the metter of frre-
gularities in his posting/promotion/fixstion of poy, though
was intingted to sup-prdinate offices for eormction)was not
tinely corrected and such jfrregularily again cene to Light prior
t0 his retirenent while carrying at fixzation of Pay etc. Of the -
applieont. |

It vos opserved that taking into consideration his due
dote of pronotions etc. to various grades/internediste grades/

posts and also oo Mate as discussed above, his pay should paye
been fized at ks.¥19%/- with effect from 1.7.2000 instead of the
poy of B«#590/= (which he hod been drawing), and, this frre-
gularity wos ¢lso pointed out to hin end the applictnt was
Quite sware of the fact of wrong fixzeiion of his poy a5 Mate
mie at R 4590/ -« Under the fact of the case quostion of affor-
ding hin ey gpportmity Tor hearing in the notter of fixation

of poy etee did not arise.

¥ CmMtlessssedd
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8e Thet, the allegations a8 nade ab paragrophs

and hence

46 end 47 of the application are not correct
denied herewithe. It is not correct that the
appliecnt suffered a 1ot. Rather, while his other fellow
workers in Class IV categories were still toj get the
approved/sereaed status and thereafter promotions to
higher grodes: s Sonior Gangnen, Keymen and Mate etce the
applicent streight away got posting as Mate (Class III
category) sgoinst CMA Siding's post in terms of AEI/IG/

Penduts letter datéd 2.2468 mnd he had been drewing the

pay s Mate (in Class ITI category) from 2141467 .
Tha applicant has 2lso been separately infored

wder lettor No.E/ 234/ 3/ LM(E) dated 21.4.2005 elarifying
the entire matter ond nentioning speeifically that his
em‘centian thot his enbyy in the Reilways was a8 a Mate,
or that he suffered stagnation for which grent of ACP bene-

fi%t i8 due t0 hin ete v, 2re quj te factually and legllly

ineorrect and insdnissible.

A copy of the zbove said letter dated 2144405 is

annexed hereto as Amnexure B for ready perusal.

Vel That, the allegations made at parogrephs Wed, 4.9

end 410 of the applicction are denied herewith, It is en-
phetically denied that there haod been any wrong fixdtion

of his pay 28 per rules, or, he sulfered any finencial losSi.

Contlasesed?

9

staligaon

ilway

Guwahati-11

Chief Personnel Ofﬁcer/ H

NF. R

by
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Dy-Chief Personne! Officer /14

V
AV

However, after due consideratiom of the pointé;
reised in his previous application O.he o349 of 2001 and
the benefit extended wnder Rules 49 and 50 of Roglway
Services. (Pension) Rules; 1993, the Hon'ble Iribunal pasged
Drder/direction vide their Order deted 15.5.2002 in O

No. 34 o 2001 25 ynder

At Pege 6 of the Judgenent =

"The respondents: are drected to fix the pension
of the gpplieont toking into consideretiomn nis
bosic pay oS i B9/~ with effect fron 1.141999

and pay the difference with four nonvhs fron

the dote of the receipt of the copy of the Order.

It is subnitted that, after receipt of the apove
soid Order dated 15.5.2002, immediate actions were taken by

the respondents to conply the aforesaid order,

It is quite an jnecorrect allegoiion that after
receipt of the Hon'ble Tribunal's aforesaid Order/direction
the respondents issued order fixing his pension at pe2201/-

as alleged. In foct, prior to receipt of the Hon'ble Tri-

- bumalts Order doted 15th of Mayt02, his pension ond family

pension were ealeulated 0 be of Re2032/= and k5,127« res-
pgctively' taking his basic P2y 88 Bselc190/= on the date of
his retirement (on the basis of his fixation of pay in
different seales. of poy o8 Senior Ganguon, Keynon and Mabe
teking inte consideration 1is. regulayr dote  pronotiong in

ecch of the apove Said posts).

Comtlecess 08

f’ﬁﬂ”gﬂon q

e

N F. Raitwey,

f

Guwahati-11
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N.F. Builway,

- 8 -

by.ChIef Personnel Ofﬁcer/}.}

But, subsequently, in compliance to Hon'ple

Tribunalts; direction/order, his basic poy on the date of
his retirenent fron service was token as 450/ - and on
this basis his pension ond fomily pension anounts were

calculated and Pension Pay Order (P.P.) wos revised

1377/ 28 fumished herein below and Bank Aythority
(U eBoI./Guwchoti=1, Panbazar) wewe 2lso advised vide
Divizional Aceounts Officer, ¥ JF. Reglvay/Lumdingss lettor

o JLMG/ PW/Bnge/ 385 dated 28.410.02 accordingly.

Pension prior to Fixetion after
receipt of Hon'ble receipt of Hon'ple
Tritunalts Order. Iribunal's Order.
Besic Pay - ke % 190- Bse My 590/~
- Pension « B 2y 032/“ Bse 21 261/-
Fauily Pension = pse 1,275/ Be 1,377/=

Gopies: of P«Pwd.!s (Pension Paynent Order) and
Senneg

Calculation Sheets as annexed hereto 28 Ammexures C end D
v A

respectively.

It is also to mention herein that the elaip of the

gpplicant for fixing fonily pension 385 ke2295/« appers 0

3

have no hHasis and the appliecnt has pot fumished the grownds
bas PP
for such elaip and he is put to0 striet proof of such eonten-

Contleecesee?

Guwahsii-11-
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10. Thet, with regard %o evernents ot parcgreph 9.11

of the m)pnca‘oi«m it is supnitted that except those state-
nents which are »ImME on records or are specifically adnitied
nereundor, 21l other cllegations/avernents are not agcepted as
correct and hence denied herewith, The epplicant was appninted
28 Cosuzl Lepour and was approved 28 Gangnan only With effect
fropn 1241965, As discussed in foregoing parcgraphs, the

avenue of promotion of Gangnan is a5 wader -

Gengnen  (Rse2610 = 3540/. )
Sr.J’ Gangran  ( pg,2650 = H0oo/- I
Keyi/.ml ( R502750 - W40/ = 9 |
Me.-.’cle; ( Rs+3050 = 4590/. )

Fron cbove, it is evident that the applicant wis already given
three pronotinal benefits e.g. 28 Senior Gangnen, Keynman and
Mate and as per Reilway Boardta directive the employee who has

already availed of two pronotional benefits during his service

areer does not cone within the scope under the ACP Schene.

Mzligaon

N.F. Railwa,

Guwahsti-11

Further, the Hon'ple Tritunal's order dated 15.5.2002

e 2150 reproduced ot parcgropn g of this Writte, Stotenent is
O Rk
very c¢lear and there was -~ nention of granting ACP a8 clained

by the applient pow.

11. That, with regord to avernents at parcgrapn .12
of the appiication it is suppitied that no such gpplication
dated 22.7.02 a5 nentioned py the gpplicant could be traceqd
out in the office and the gppiricant is put to sirict proof
2houb sumission of such application,

Contlesaeeesol0
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The spplicant has glso peen infommed  apoyd
gone vide letter Ho.E/ 34/t dcted 21.4.05.
A copy of said letter dated 21.4.05 is anexed
hereto as Apexure B, 10 this reply-.
124 That, the allegttions mecde at parcgraphs 4e13 and

Loi% of the sppilication are not correct and hence denied here
with, There has not beon any reduction in his pensiion ete. and.
It is denied that there hos peen any jllegal and arbitrery
gction or any violations: of kmicles 14 and 16 of the Gonsti-

tution of Indic and laws fremed there-ynders

It is also not correct thot the appirication has

been filed popafide end to secure ends of Justice.

13. That, in view of what hove been supnitted in fore-
=0ing parcgrophs of the Written Statenent, none of the gro unds
g0iNng ParEIvp s

for reliefl a3 nentioned at parcgroph § of the appliccation and

&

r@lief 2s sought for wnder parcgrephs 8§ and 9 of the applict«
tion, are sus tainaple yider law and fact of the ctse and thus

the preyers of the appiicont are liaple to e rejected.

In this connection copy of the letter Ho B/ 2343/
IMEE) dated 21442005 has also been issued to the applicant

informing him that -

Contleseseell
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Chiet Pers

NF.

by.

(1) it was gncorrect that he was gppointed in the

Reilways 28 Mote, Rether, he wos deened tO have

peen appointed as Trackmen and

| (ii)) he has been given full pometary benefit as per

on‘ ble Certral Adningstrative Trlbu,ml

Guwahotits Order deted 1545.02 paSS

assed in Qe
o, 349/01. ana

(1i1) no benefit wnder ACP Scheme is admissiple 0

hip @8 per rules in vogue.

A copy of this letter doted 21.%4.05 is aanexed
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(o 5 | Office of the
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- Lumding. dtd: 21/4/2005
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TU 1 |

' Shri Dudhnath Nurh Gupm
870 Late Bhagawen

" Resident of Bamunimaidas
Guweahati,

v

. )
' Sub:- Compliance with the Hon 'ble CAT/Guwanati’s
. Interim order did:22.7.02 '

[ a1 i

| i o x't revea;s from the records that the Gpplication for Composzre Transfer

Gram‘. was no! rece;ved by this office.

i

', However, 1fyoz. have any proofidocuments ofac,kﬁow.edgement Please give
. a coz)v of the sume so that the cdse may be processed.

]
o

t
|
f A ' | jor Divil. Riy.Manager (P}
i | { : N.F.Railway/ Lumding.
Cop v florwarded for mformatlon and necessarv action please.
"4 1) GM(FP)/Maligaon

l\“

e ,".r \_2J Shri S.Sengupta , Advocate . BG colony Near Rly Orfcers
|

.~ Bunglow No. 297-4, S’araqa Nagar P.O. Ma[maon Cuwahaii

l”’ - K '
A ../g. , ‘{
' o, b 1%

i '.' L " S ! | ﬁ)rDml Riy.Manager (F)
F) L . N.F, R(.tlway/lumdmp

By Regd with A/D
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ciapiEE e T NoE RAILWAY. - ' 4\
" .y e _ Office of the
oa A General Manager(P)

 EPs- Z/' 1. Maligaon:Guwahati-1 1

1 No.E/254/0 Pt- X111 ( C) Pated 9 8-10-99.

5t
§

o i To '
(PO ];;"le:(cmwaugmm. . L : ‘
Cu| L A PHODR-DRMs, DAGK, ,

NN EEE -t WAO/NBQs & DBWS, Dy.CME/NBQS, DBWS.

T AT “{ All Conitrolling Officers of the Non-Divisionalised offices,

R C The GS/NFREU, NFRMU, AISCTREA & NFROBCEAMLG.

Y AN

‘ ‘Sub:- 'Aésdred Careei‘ Progression Scheme for the Railway Servants,
A copy of Rly. Bdsfattor No. BC-V/99/1/1/1 Daed
SRR TR son the above mentioned subject is forwarded for i
PR o cearlier lolers duicd 5.2.92, 8.10.97 &

b ' eirculated ag inder ;- ’ :

-01.10.99. and RBE No. 233/99
Hformation and necessary action, Id'g
27.9.99 as referred fo in their present letler were

o4 T Bonrd's lefter No, 8 Dar, Xhils office vi-cutar No, dste,
L BNGWSPM/2a L5292 RSRP-B6-441/203/73(PC) 1LV dt.43.92, ;
Uy 2 PCVTARSRIVL d.8.10.97 Notification I ooklet of pay Commission,

3. FEN/99A TR/ /1 d1.27.9.99 I8 enclosed with the present letler,

carndd, it 18 proposed (o adopt abio the ACD Scheme in 2 wodifi
+ hisrdahip in canen of acuts stugnation oithor in & eadre or in an. knlat

3
b arasdover T K
L T"“lf” T TD Al as %ve = for General ?\g?mer PG
. [‘.:; R ‘ ‘ (Cnpy.of Rly. Bonrd's Lettor No., PC-VI8Y/1/1/1 dnted 011.10.99)
S T I ‘ )
10T Subs-Assured Career Progresston Schome {1 the Ratiway Servants,.
1' ‘( g o 7.‘:I.\‘.‘ W ‘~--‘. I . . ) o e ‘ . ' cA T
: AT The.Fifth Central Pay Commiesion i iis Réport b made certain recommendationg- §
4 ¥ rolating to the Assurcd Carcer Progression (4CT) Scicme for.thc_.gcntrgLngnurggpL §
TR - civilian ;employecs_in _all Ministries/Dopartments. 1he ACP Scheme needs to. fho 4
Lo ke ‘\"ri‘cwaa.‘w"h'tﬁaﬁ?ty Not" to doal with tho problom o gonmihe stagnition and hardehip 3
f J U faced:by tho.employoes duo to lack of adequate preimotional avenues. “Accordingly, ;
R R AT ‘aftor careful Consideration if has been decided by the . Jinistry-of Reilways to introduce
o <the -AACP Scheme recommended by the. Fifth Centr-i Pay Commission’ with ceriuin
R A wafodifications-as indicatod herewnder; e e i g ottt s
. " ;}4 l.‘,i 9 (‘J ._ ‘,.F" ‘; S 7 e ' - - ‘ ’...
}“,f-f”‘,%* et . . '
ke o ‘2.1 In respect of Group ‘A Officers bolonping to various Organinod. Jarvicon
e - (Technical/Non-T'achni¢s?) in the Railways, no financ al upgradation undor the' Scheme
T will -he-gvailabls’ and promotions in' their 6356 st -be: eamed. The- Ministry of '
/ '.)( . .Railwayy “would, howowver,” continue offoris-in the usual mamor to hnm\ovo the ‘
A, promption prospects in such cadros on Junctional “grouade: by way of organigitional i
MUY -'studies; cidre roviows; otc. as-per.prescribed MOMME T e :
.‘{ H ! -:;..L:;. w;‘_ .z;v-;-"""'r;;-d-—‘ A . . '.. LA S . . " , " " s .:‘.-' ‘-.'-’ v . ,-' ‘
: , | K ] DD SEBVICENPOS LS .Aﬂl’ﬁﬁﬁhﬁllﬁw;‘;&}k..3.133 QQ‘C AL :
i ‘ €0 INIEQORILY, | - o / ’I‘y}?
i While inrespect of these categorics ajso prowotion shall continue fo be duly ;

e
&
x
2

ed form Lo mitigalo

od [’kvxft"i‘ﬂ'_(‘?iﬂ:ﬁihg in
: view all ‘roiovant. ‘factors, it has, thereforc,. been-:decided 1o grant-two ™ finkincial

upgradations. [as" recommended by the Fifth Centrel Pay: Commission-and also in
Lacdordancs with' e Agrecd Setilomont datad- Seplemtbzor 111997 (in rolatitn to Ciroup
S "“Q}‘f«ni;'ﬁt)' onfiloyocs) enier ed lnes Witk the Statt Sido of the National Cuuncil (JC) 1
e, uridar tho ACP Sohems to Group ‘B, ‘C” and I’ employces on; complotion of 12 yoars C a0 Ll
£ N -und 24 of regular service respoctively yoars (subject tc condition No.4 in-Annexure-1), rf(

i peelodod ot

Inplated pontn iil:'._.‘dmpb AT O Tt T osfage ios-which mt‘.'q;m‘ prmjn._u‘ii.m'ml , /@L‘(L" z‘, Lt

" ‘). "’ﬂ~,' L7 N s )/Y’L“ - /L\) :
L / e . S 7

S R o :

L4



; ‘.-'; "; T : .

R ' W ,

| &
e RBI No.23399

o New Delhi, Dated.01-10-1999

5 1} .. Co . . . )

T n‘\iéﬁ-shall alwo qualify forigimilar bene .ta on the paticin-indicated above, Certain
gorios of .cmployess suehny casual caployoes (including those with temporary
_____ Ul substitutes, a;d-lxodé{x_l_d{'g;é)frihfa;;t”cmploycéﬁ”ﬁl"mll not qualify for benefits under
aforosaid Schemc. - Grant-0f financial upgradations under the ACD Scheme ‘shall,

r. be subject to the conditions montioned in Annexure-1,
; Co .»’ . ' T e
PR e

ose of the ACP Scheme shall*be interpreted to
promotion. in torms of rolovant

'
vl

‘Regulaf Service” for the purp
anuthe cligibility scrvice counted for repular:
Hmont/Promotion Rulos. -

“;Introduction‘,;bf ihe ACP Scheme shall, however, in no caso affect the normal
gular) promotional avenues available on (he basis of vacancios. Attempt needed to
PIOVE promotion prospects in organisations/cadres on functional grounds by way of
jational study, cadre YCVICWS, CIC a8 per prescribed norms will not be given up on

or th:cg‘g iiind that the ACDP Schemo has been introduced.

S o .
5. i Vacancy based regular promotions, a» distinct from financial ixpyadéﬁm under
afiet fqllowing’;‘ thé procedure prescribed

the ‘ACP Scheme, ghall continue 1o be graated’
in such cascs, as per relevant rules/guidelines.

6 ,s’?(':gz"EENiNGéommfrrm S

ey
5614 Dcﬁargmcnﬁf Screeninig Commitizes at appropriate levels shall be constituted
-the ‘purposg of proccssmg’" the cascs for grant of benofits under the ACP Scheme.

¥ HA . .
S The compaogition of the Screening Commiticey shall bo the smne as that of the
)¢ artmental Promotional  Committee  (DPC) prescribed  under the _relevant
Recrijtment/Promotion Rules. for: regul:  promotion 1o the higher grade to which
financial upgiadation 8. to be granted. {Towever, in cases where DPC as per the
rescribed miles i hoaded by tho Chairman/Member of the UPSC, thd Scrocning
Jomnittee under the ACP Scheme shall, instead, bo headed by the concérned Member: -
7,0f Railway Board. In respect ¢ of isolatzd_posts, the composition of the, Screening
‘orittee (with modifications as notod above, if required) shall be tho pame as that of
(Do B .

e L0C for promotion to analopous grade in that Depaiment. - "

Ly

6,3 .\ In order to prevent operation of ACP Scheme from resulting into unduc strain
m the, admin‘istrativcmachixicry, the Scrcening Commiitees shall foltow time-schedule
and imect twice in a. financial year < preferably in the first weck of January and July for
dyarice processing of the cases. Accerdingly, cascs m_amring‘-during'thc first-half
AptiliSoptember) of a particular financial year for grant of benofits under the ACP
911¢:i;t}c shall be taken up for | :

! - consideration by the Screening Commillees meeling in the
ratiweek - of January of ithe previons financial. yoar., " Qimilarly, the Scroening
_ ittoes mecting, In tho flrst week of July of any linancial year shall proceys the
.ases:thal would be maturing during fie second-half (October-March) of the _same
finanicial yeari.. For-.example, the Screcning Committces in the first week of January,
§'99_,v;would process the cases tha would stiain maturity duving, the period April 1, 1999
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FARR
AT
. GOVERNMENT OF . INDLA® (BHARAT S/RK/R) . ;
HINISTRY OF RALLGYS (80 IL WANTRALAYA)Y Y «
‘ (RALLwAY BO/D )

POV No, #223/99
RBE NO. 24-4/99

i Now E(B)IL/99/58/1/) C New Delhi, dated 277,999

é
&

The Gengrat M y ‘ o h L
';/Ei Geno4al,Manager/OSDs/CAOs etc. Q/Kﬁ“)

;;ndiaq‘ﬂailways 8& Production Units (7ﬂ
_i|' . R ) ' . " .

(as per maillng List)

-y

"J. : .
on-Retommendation of the

Jgﬁ:;3 ;:fSub : Minimum benefit on promoti
’ S Vth Central Pay Commissign

| ——— - B T e e e e

: Vet o }1 .
oo A L \[‘l\ r

Co T L Please refer to the existing provisions regarding initial
Q'-ﬁﬁfixa?ion of pay on promotion to a post curryin duties and respons.-
Jiibilities of greater importance under FRUZZ{l)?a)§I) (Rule 1313(I)
o) (L)-RaIT (cirenlated vide Board's letter No. F(LE)II/89/FR/1/1

- hdated 12,12,91, s
Bt

VT : ,
o 1' v As per existing provisions of the aforesaid Rule, on
+promotion to a post carrying dutics and responsibilities of groater
Lo cdmportance the initial pay oi a Government servant in the time scale
o wofthe higher post is Tixed at stage next above the notional pay

. carrrved at by increasing his pay in the lower post held by him
fong régularly/ at the stoge on which-such pay is uccrued or s 23/..
LGN only whiclh ever is more - :

o,

ﬁwﬁfﬁ' Consequent upon revision of the pay scales of the Gevernment

J|-servants on the acommoendations of the Pay Commission, the euanbim
oL R 29 /e rofureod Lo dn FR(22)CE) (a) () ) (Rale .l.!.*.].;"j(.'l.')(.‘.\).-l'{ L)

has been reviewed and the Prosident is pleased to decide Lo ralse

Cvtheamount to Rs lOO{»_so as to ensure that every employee is. assured
“oftd mipimum-eAatss Iin Pay of 5 100/~ on promotion,

T - . . ;

N

o e These orders'téke~éffect from'5.7.l999;)<J*”ﬂ9 k.

o W s
raregar o

L s e

Pl Formal amancdment Lo FHMZZ(I)(a)(i)(Hulp 1313(I)ia)- pL)
2 bolng carried out seperately,

. '51'"_ : b 2 “ [,
Lo é; (/" é)fb,mﬂfwﬁ%%._»
BT G ( M. PUTSIGH ) N T
Voo ' : Ly. Lrector Finance (Estt. )

11 ' . had lway Booard.
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; RBE No.233/99
NaiPe, Xl /v)/i/z/

New Delhl, ])cm'd I)l l(/.lwy

 wook of July,
vm‘l. 1999 (o

4 To .makf thc bchgmc opcratmnnl the Cadre (‘ommllmp. Authoritics shail
onistitute the u' I:‘nl lot .0f borccmng (*ummxuccn of the current finincial’ yoar within a
m‘%hlh homa mstrucuons to consxdcr thc cascs that have

i .

;of cﬁ'ectmg savmgs '
lucuon of tho ACP

[anag s te. are advxscd to cxplorc the possxbd

mmm(mcnl tlmt inl

dccnslon in the mamr. ch ‘rdmgly, tln nmtrucuom contamcd in-this’ lcttcr shall not
appiy to oiﬁcexs ‘belongin o Indian Rm: :(y Mcdacal Sorvxc'c' A

vand also tak'- immediate steps’ to Implcmcnjt the Scheme
‘@pmg, in wcw thc, ground situation obnmmg in scrvices/cadres/poris thhm thcu

ﬂVeera AMM
Director, Pay Commission

Railway Board

T

New Delhl l)atcd 01 10-1999

T R. Kust
For Winancial Commissioner, Rafl

13 By et AMASTUIKD CARTE R PROGURZNON NIGME )
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SNoPCV212 ~ " o RBE No.233/99
No.PCI599/1/17 | 50" - New Delht, Dated. 01-10-1999
nexijre-
e o S - under the ACP Scheme

RR 1. The: ACP Schomc'cnvisages mercly placement in the higher pay-scalo/grant of
A - financjal benefits (through’ financiat -upgradation) only to the- Railway™ servant-- - -

" concerned on personal basis and shall, W ;refore, peither amount Lo {unctional/regular
~.promoation nor would require creation of n w posts for tho purpone.,

"' 2. The highest pay-scale upto which the i aancial upgradation under the Schomo shall

“bo availablo 10 1hoso falling in the - entulod etepgartos will bo R 14,300-18,300.
s Beyond this lovel, theo shall be no (inancial upgradation and higher posts shall be
et  filled strictly on vacancy based promotions.

3 The financial bonefits undor the AC) Schemo shall be granted from the date of
- completion of the eligibility peviod preserived. undey the ACP Scheme or from the date
oo of issue of these instructions whichewver is | wer. .. ‘

oo o 14D The firgt financial upgradation under he ACP Scheme shall be allowed after 12

e R years'of regular service and the seeond vogradation after 12 years of regular service -

R s . from the date of the first financial wpmradation subject to. fulfilment of prescribed

' ..t sconditions.  In other words, if the first upgradation gets postponed on account of

Lo " employee not found Gl or due (o depariraintal proceedings, ele. this would have

e v ‘eansequential effect on the secund wppradation which would also get deferred
: 7yt saccordingly. ' , : '

S0 Tvvp:ﬁnmxci.’xl upgradations under the ACP Schemo in the entire Rajlway
“aervite ‘caroer of an omployco.shall-be counted againat regulat promotions (including
. Indsite promotion and/or any othor promaotion including fast-track promotion availed
through Limited departmentat competitive examination) availed from the grade in which
©an employee was appointed as a direct recruit.  This shall meart that two financial
© i upgtadations under the ACP Schetw shall be available only if no regular promotions
. turing the proscribed periods (12 and 24 years) havo boen availod by an omployce.” If
C . . an cmploycc has alrcady got onc regular promotion, he shall qualify for the sccond -
w7 T finencial upgradation only on completion of 24 years, of regular service under the ACP '
; : "~ Scheme. In ‘casc two.prior promotions on regular basis havo already,Téceived by an
. employee, no berefit under the ACP Schemne shall acerue to him ™ !

-, .
i, N

\

8.2, ":‘,R_cside;r{c.y periods (regular service) for grant of benelits 'unldg:r the ACP Scheme
~8hall be counted from the grade in which an employee was appointed as a direct recruit.

\_.'// g 6. _‘ -+ The followi'ng- shall be ensured while granting boncfits under the ACP Scheme:-

e

- 8) Fuliilment of normal prumotion noey preseribed, such ag bench-mark, * tradc-

9. . "'2),

L R S A T TH] CAIRY D r1en L S STl P 111 IXT IO NS0




. L A

feat, dep'mmcnml cxnmmaunu senjority-cum-fitnoss (in cane- of Group ‘T
3 R .mj of figagial upgyadations;, ‘
= b)) l’c:loxmanw oi- uuh,ﬁ «lum,s a8 are muusmd (o the umplovccs together with.
: retention of old dcsngxmnons

) Fmaucxal upgradatlons as personal to the m«.umbcmts for lhc stated puxposes and
nrc;stnctwn .of. thc«ACP Schemo for. financial and ccrtam other, bcncfits such ag
sancnon_ ‘of adVanccq' mgludmg House Bmldmg Advans,e ‘allolmcnt -of
: Government accommodatmn, issuc "of, pnvnlcg,c and’ olhe1 paéscs ele only,
without: wonfcrrmy,, any. privilcpes’ refated (o lng,l)or siatis (g, ‘J’ mvn'l.uum o
ucncmomal fum,tmnq dcputalum to higher posts, efc).

manual upgmdatmn undcr thc Scheme: elmll bo pwcn to tho ncxt tughcr grzxdc i
ccord:mw Wltl\ the ex slmp hncl.nuhy in a cadrc/category of posty wuhmu cxc.mng
bose! However, in case of isolated posts, in the absencc of defined
Q"archncal gradc‘. financial upgradation shall be given in the immediately next
her: (q(md.ud/canmmn) pay scales aw indicaled in Annexure-1 which is in keeping

e
{ SR
} -
et S h'V’ .. . I
0 PC-1/212++ oo RBE No. 23349 ™o v
IaaR R TP 1/1‘ S ©New Deths, Datell 01101999

}h Part-A- of the First'Schodule annexed 1o the Ministry of Ra:lngys Nonﬁcatmn
No.PC-V/9T/I/RSRY/1 (lmul 8-10-97(RBIi-- -NO-133/97, I’C-V/l) Tm - instance,
mcmnbcnts of isolated posts in'the pay-scale S-4, as indicated in Annexure-il, will bc

i ’ gtblc 10r thc. proposul two mmmml upgradations ouly to tho pav sqalos S- 5 and S-6.

823 The. financial upgradalxon under the ACP Qchcmc shal] bc purcly pcrsonal to the
employcc and shall have no relévance 1o hisher seniority posmon As sych,, there shall
: ‘I'no addmonal ﬁn.mcxal upgradauon for thc senior cmploycc on.thc ground that the

9 On upgmdauon under the ACP Scheme, pay of an employee ‘;hall be ﬁxcd under
& provisions of amended Rule 1313:I)(a)(i) of Indian Railway Establishment Code

lume TI(1987 Edmon)(l R 22(Da(l ) subject fo a minimum financial benefits of
Nu l (' )II/"‘)/! R d'ucd )7 9, ‘)‘) (S No. 1’4. -V/?)i

. cmplowc wlnh. acwp(mg the said be mﬁ hhl” he deemed o fapve ngon hm
‘ um‘u fitiod 4|bbcpll\nbo (m u,pu!m pmnmhon on nu,uncncc ot vac,‘mcy'nuchqucntly

Howcvc-x as and when hc acucpts wgulax promouon
i ler, hu shall bwump ch;,xblc for the second upgradation under the' ACP Scheme
nl vaﬁer he complete the reqmrpd ehg:hnhty qcrvxce/permd under the ACP Schemc in

n,guiar promuhon shall not count for the purpose. For cxamplc'- if’ a person has got
ove. financial upgradation after r:ndering, 12 years of regular service and after 2 years
hcrxﬁom il he refuses repular promotion and is conkequently debarred for one year and

e ®
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SNoPC-V212 " _ RBE No.233/99
No.PXC-Vy 79971711 Naw Dethl, Dated. 01-10-1999

subsequently he is.promoted to the higher prade on regular basis.after completion. of 15
years (12+2+1) of regular sorvice,. he shall be eligiblé for consideration for the second
upgradation under the ACP Scheme only after rendering ten more ycars in addition to
 two years of scrvice alrcady rendered by him afier the first financial upgradation (2+10)
"7 in that higher grade i.e. afier 25 years (12+2+1+10) of regular service because the
~ debarment period of one year onnnot bo taken mto account towards the requirgd 12
yeus of regular nervice fu that higher giado,

11.Ih cases where " disciplinary/penaty proccedings ctc. are pending against the

conceraed employees, grant of benefits under e ACP Schemie shall be subject to iules -
- governing normal promotion” Such ensey shall, therofore, bo regulated undor the

Provisions of rclevant Railway Scrvants (D&A) Rulcs, 1968 and instructions
. thereunder; ' -

12. The proposed ACP Scheme contemplates nuerely placement on personal basis in the
higher pay-scale/grant of financial - benefits only and’ shall not amount to
~ actual/functional promotions of the employecs concomned..  Since orders regarding™ [~
resrvalion in promolion are applicable only in (he case of Tegular  promotion,
reservation orders/roster shall not apply to the ACP Scheme which shall extend its
benefits uniformly to all cligible SC/ST employecs also. However, at the time of
rcgular/ihnctioxml(acmal) promotion, the Cad:: Controlling Authoritics shall ensure
that all resorvation orders aro applied strictly, ‘

_ 13. The existing time-bound promotion schor . i.e. the in-situ promotion scheine,
notifisd throuph Railway Doned lottor No,J(NC i/91/1°M1/94 dntod $.2,92 nhall coano
.+ 10 oxist and shall 20f run concurvently will the ACP Scheme, ‘

14.In case of an employee declared surplus iv histher cadre and in case of fr:
-mncluding transfer on request, the regadar service rendered by him/her in the pr
crganisation shall be counted along with hivker regular service in his/he
organisation for the purpose of giving financial upgradation under the Scheme, ap-

15, Subject to the Condition No.4 above, in cascs where the employces have a
completod 24 years of regular aervica with or without # promotion, the s
lrnancial upgradation under the scheme shall b granted direcly. Further, in ord

~ rationalise unequal level of stagnation, bencfit of surplus regular service (not taken
account for the fisst upgradation wnder the ocheme) shall be given at the subscquon
stage (sccond) of financial upgradation under the ACP Scheme 2s a one time measure,
In other words, in respect of cmployees who have already rondered more than 12 years
but less than 24 years of regular service, while the first financial upgradation shefl’po
granted immediately, the surplus reguliar scrvice beyond the first 12 years shall ale be
countaltowards the next 12 Years of regular scrvice required for grant of the second

financial upgradation and, consequontly, < they shall bo considered for the second
Gnancial wpgradation also as and when they completo 24 years of regular service
without waiting for completion of 12 more years of regular service after the first-

financial upgradation already graated nader the Scheme.

LE L OTET




e sl SR - o v emmmaeEmAL . . =

: ay | - -
Y

% / b. s.. ]

A¥]

P, AU M g! ‘ 'l“,‘ . . . A .‘r',."'. Cagn e, BN
.;'.'.’ \\ e ’\\) hm,,‘) R AN .f’C-V/”Ia ’ ' B ~RBE NQ,?’S@‘) N
: Na, P(' 1 /9017/’1/1 : o NewsDelhdy, Dated. (01101999

ERINTH
ot Y . . e
v Vool l(‘ ZAYKIVERH f; Wi l’ """ 1, o ' . '. . R Lo e -,..“'"U',‘ . .
o : Py _;\‘ WL e LRI A A . e , R v
‘3 CNINE IS -:3 Jne b 'st). try' ,.' AR :“.l. Lo ANE!]l:xl_mE 11
Wb R

. Wi
o n‘m AT AR ~'.""“‘ n

L NETANT ,..hbm,\u pia el SIANJ)AR!)/(,OMMQI\ PAY sq m ES . . r
' il O Ab per Part-A of the First Sohcdul(, Annexed 10 the mestn dt*Rdllways Nofification
Lo -»r W ey G T Qagods 10 1«14,7 R ,

s
ot

N Ly .M‘." . "',"":.: , “ ’. {
(RICFE th(,lL RARA 7 0}'— ANI‘ !LXURIL! lO “I]S LETTER) - e e

/ .o . I!
Lot

. TR o, . d 3 . o .
RTAY .

No. Revised pay qc.xles (R.s) : N
S-I 2550-55-2660-60- 3200. L] ey
S22 1 2610-60-3150-65-3540__ | . . .. oo
5.3 2650-65-3300-70-4000 | . ik
S-4 2750-70-3800-75-4400 .. 1., ... a
S-5 | 3050-75-3950- 0- 4590,* | P
8-6 " 3200-85-4' 00« et © i
§-7- - | --———4000-£00-¢ 00 %:
. S-8. 4500-12527000 i it .
‘\J)_ §§)(')()-15()»N99() B IR P -
. S-10 5500-175-Y000 e . SN
CbSe12 L 6500-200-10500 CpTT U L Lo

i
i

L RRRERI.. P

§413 74«!»-025-115(70
S-14 7500-250-12000 TS
S-i§ 800’)-"7‘5-_)"«5(‘0 A SRR R ]
- 519 10000-325-15200 ..} -0 i o e
'5-21 12000-375-1G500: i it y
.:5-23 12000-375-18000 " - | "t
S-24 14300-400-1 2300 ,
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